
M.C.Mehta

Vs

Union of India & Ors.

(CJI J. S. Verma, A .S. Anand, B. N. Kirpal JJ)

13.01.1998

ORDER

1.We have heard the learned Attorney General and the learned Amicus Curiae. The learned Attorney
General has pointed out that the ad-hoc Committee set up pursuant to this Court's order dated 13th
September, 1996 in IA No.18 in WP(C) 4677 of 1985 headed by Mr.Justice R.K.Shukla is no longer
necessary after the constitution of the Authority under Section 3(3) of the Environment Protection
Act headed by Shri Bhure Lal but there may be some matters pertaining to environment which may
be out side the scope of the authority of the Bhure Lal Committee and be required to be dealt with
by the concerned Statutory Authority. It is submitted that a clarification to this effect may be made
of our order dated January 7, 1998.We are satisfied that this clarification of our earlier order is
necessary. Accordingly, our order of January 7, 1998 shall be read with the following
modification/addition:

"In case there are certain matters which are outside the scope of the authority of
Bhure Lal Committee constituted under Section 3(3) of the Environment Protection
Act, the same shall be dealt with by the concerned Statutory Authorities. To avoid
any ambiguity in this regard, we make it clear that on the constitution of the
Committee, headed by Shri Bhure Lal as an authority under Section 3(3) of the Act,
the earlier ad-hoc Committee headed by Mr.Justice Shukla would cease to exit."This
addition is to be treated as inserted in internal page 4 of the order dated 7th January,
1988 in the paragraph beginning with the words 'In view of this order' after the words
'Committee headed by Sh.Bhure Lal on its constitution.' and before the sentence
beginning with the words 'We also place on record our appreciation of the work done
by Mr.Justice R.K.Shukla.'
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